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ODISHA ACT 13 OF 1943

THE UTKAL UNIVERSITY ACT, 1943

(6" August 1943)

AN ACT TO ESTABLISH AND INCORPORATE

A UNIVERSITY IN ODISHA.

Th - -

HICREAS it is expedient to establish

and incorporate a University in

the Province of Orissa to be known as
the Utkal University ;

It is hereby enacted as follows :—

1. (1) This Act may bs called the
Utkal University Act, 1943.

(2) This section shall come into force
a5 once. The rest of this Act shall
come into force on such date or dates
as the Provincial Government may, by
notification in the Gazette, appoint, and
different dates may be appointed for
different provisions of this Act.

2. In this Act, unless there is any-
thing repugnant in  the subject or
contoxt--—

“Acadomic  Council” means the
Academic  Council of the
Univorsity ;

“College ™ means  an  instibution
admitted to the University in
accordance with the provisions
of this Act and tho Statutes and
does not include a  school,
whether 1t 1s an independent
institution or forms a part ol a
“ College " ay delined herein

“Senate ” means tho Scnate of the
University ;

“Syndicate” means the Syndicate
of the University; and

1

“ University "  means  the Utkal
University.

3. (1) The first Chancellor, Pro-

Chanecelior and Vice-Chancellor of the

University, and the first Fellows of the
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Authoritios and
ofticers of the
Univeesity,
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The Chanccllor,
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Yenate, and sll persons who may here-=
o ftor become such officers or Fellows, 89
long as they continue to hold such oflice
or Feliowship, are hereby constituted a
body corporate by the name of the Utkal
University.

(2) 'The Utkal University shall have
perpetual succession and a common ceal,
and shall sue and be sued by the said
nate.

(3) The University shall ba deemead to
have heen incorporated for the purpases,
among others, of making provision for
imparting eduacation, of promoting origl-
nal research, of examining students and
conferring degrees, of admitting educa-
tional institutions to its privileges, of
inspecting the colleges and supervising
all matters of education and discipline
therein, of controlling the residence and
discipline of the students of the Univer-
sity and of promoting their physical,
mental and moral wellare.

4. Tho following shall be the authori~
ties and oflicers of the University i—

(7) the Chancellor;
(ii) the Pro-Chancellor ;
(iii) the Viee-Chancellor;
(tv) the Senate;
(v) the Syndicate;
(vi) the Academic Council ;
(vet) the Registrar; and
(viii) such other auth orities and officers
as the Statutes may declare to
be authorities or officers of the
University.

5. (1) Tne Governor of Orissa for
the time being shall be the Chancellor.

(2) The Chancellor shall, by virtue cf
his office, be the head of ths University,
and shail, when present, preside at
Convocation of the University convened
for the purpose of conforring degrees and
for other purposes.




(3) Kvery propasal Tor the confermsng
of an honorary degreoe shall by subject to
tho confirmation of the Chancsllor.

(1) The Chancellor shall finally decide
any disputo with rogard to the election
of any person to bo a Iellow of the Senate
or mombor of the Syndieate or moembeor
of the Academic Council.

(5) 'I'he Chaneellor shall have the righs
to make an inspection, or to ciuse an
inspection to be made by such porson or
porsons as he may direct, of tho Univer-
sity, 1ts buildings, luboratories, workshops
and equipment, and of any institutions
assoctated with the University, and also
ol tho exuminations, teaching and other
work conducted or dono by the Uuniver-
Kiby, nnd to mako an enqguiry or ¢uwse an
onquiry to by made in liko niwiner in
rekpect of any matber connocted with
tho Univerdity. ‘I'he Chancollor shall in
every ¢as0 Zive notice to tho University
of hig intention to make an inspacsion
or inguiry or to cause an inspoction or
inquiry to be made, and the University
shall ba entitled to be represented therant.

(6) Tho Chancellor myy, by order in
wiiting, annul any procseding of the
University, which is not in conformity
with this Act and the Statutes:

Provided that, bafore making any such
order, he shall call upon the University
to show cause why such an order should
not be made, and if any cause is shown
within a reasonable time he shall considor
the same.

The 'ro-Chancellor. @, (1) The Pro-Chancellor shall be

appointed by the Chancellor, and shall
hold office for three years from the date
of his appointment, on the expiration of
which period he may be reappointed from
time to time, provided that no such re-
appointment shall be for a longer period
than two years.

(2) The Pro-Chancellor shall preside
at the meetings of the Scnate, if he is
present.




The Vice-
Chancellor,

The Benate.
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(3) When the Chancellor s incapable
of acting as such due to absence or
any other cause, the Pro-Chancetlor shall
exorcise all the powers and perform all
the duties of the Chancellor.

7. (1) The Vice-Chancellor shall be
appointed by the Chancellor from a panel
of three persons recommended by the
Qenate and shall hold oftiee for threo years
from the date of his appointment, on the
expiration of which period he nay be
reappointed from time o time, provided
that no such reappointment shall be for
a longer period than two years.

(2) The Viee-Chancellor may either be
an honorary oflicer or bo paid sach salary
as may be fixed by the Senate.

(3) The Vice-Chaneallor shall preside
at n meeting of the Sonate, when the
Pro-Chancellor is not present, and ab
every meoting of any other University
authority of which he is a mewmber, and
at Convocation of the Universiby when
tho Chancellor and the Pro-Chancellor
are not present.

(4) The Vice-Chancellor shall appoint
and control every servant of the Univer-
sity whose aggregate emoluments do not
exceed two hundred rupees per mensein.

(5) The Vice-Chancellor shall have the
right of visiting and inspecting the
colleges.

8. (1) The Senate shall include the
following ex officio Fellows, namely :—

(z) the Pro-Chancellor ;
(i7) the Vice-Chancellor ;
(¢¢2) the Director of Public Instruc-
tion, Orissa ;
(iv) the Director of Health, Orissa ;
(v) the Advocate-Greneral, Orissa ;
(vi) the Principals of colleges ; and
(vii) the University Professors, if any.

(2) The first Senatoe shall consist of the
ex officio Fellows hereinbefore referred




to and ity other Tellows to be nomi-
nated by the (hancellor and  to hold
oflice for such poriod as may be prescribed
by tho Statubes.

(3) Upon the oxpiration of the period
of flico of the nominated Iellows of the
first Senate mentioned in sub-section (2),
the next and every suceceding Senate
ghall sonsist of the er officto Fellows
Leroinbefore referred to and the following
other Fellows, namely :—

Class [.—ellows for lifo—

(1) Such persons, not excovding two
in number, as way be appeinted
by the Chaneellor on tho ground
that they bave rendored cwinent
cervices to tho cause of educa-
tion ; and

(i) ull  persons  who hiavo given,
whothier in one or more instal-
ments, a sum of not less than
twenty-five thousand rupees to or
for tho purposes of the Univer-
wity generally or for any speci-
ficd purpose or purposes thereof,
such specified purpose Or purposes
boing subject to the approval of
the Senate.

lass 11.—Representative TFellows—

(i) Eight persons of whom two ghatl
be clected by the Academic
Council frow among its members
and the remaining six shall be
elected by the registered teachers
of the colleges, of whom two at
least ehall be elected from and
by the registered teachers of
each college in which instruc-
tion is given to a degree standard
and at least one shall be elected
from and by the registered
teachers of each of the other
colleges ;

(i1) eight registered graduate teachers
to be elected in such manner as
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may be preseribed by the Statu-
tes from and by the registered
graduate teectors of schecls In
which instruction is given to
a standard prescrited by the
Btatutes ;

(17i) one lady registered gradvate to be
elected from and by the lady
registered graduates ;

(iv) fourteen registered graduates to
be elected from and by the
registered graduates of whom
ten at least shall be non-officials,
that is, persons who are not
whole-time salaried servants of
the Government ;

{(v) two persons  to be elected by
such learncd societies and other
associations as the Chancsllor
may direct ;

(vi) three persons to be elected {rom
among themeselves by the
members of the Orissa Legisla-
tive Assembly :

Provided that the elections under sub-
heads (i) and (iv) shall be made subject
to such conditions as to the representa-
tion of all the Faculties of the University,
and the elections under sub-head (¢¢) shall
be made subject to such conditions as to
the representation of particular areas, as
may be prescribed by the Statutes.

Class III.—Nominated Fellows—

Seven Fellows to be nominated by the
Chancellor of whom not more
than three shall be nominated to
secure the representation of
communities and interests which
the@hancellor considers not to
be otherwise adequately repre-
sented and three at least shall be
nominated to represent the
Oriya language.
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(1) Subject to the provisions of this
Act nnd  the Statutes, the Senate shall
have tho entire management of, and
waperintendenco over, the affairs, con-
corng aud  proporty of the Universit.y,
and shall oxerciso all the powers of the
Univoersity not otherwise provided for.

Lo porticulnr, and without prejudies to
the penerality of the [orecaing power—

(1) it shall detormine —

(a) what dogroes and diplomas shall
be granted by tho University ;

(h) the timo in studont’s careor at
which courses shall be taken ;

(¢) whethor any  new subject of
instruction shall bo included in
the curriculum of any collage or
whother ay subject previously
taught shall be omitted there-
from on the advice of the
Academic Council;

() whothor the standard to which
Castruction  is  given in any
pubject  shall be raised or
towored ;

(ii) it shall provide for research and
the advancemenb and dissemi-
nation of knowledge;

(4i1) it shall pass the Budget and
the annual report of the working
of the Univerzity prepared by
the Syndicate; and

(iv) it shall make Statutes and
amend or repeal the same and
consider, modify or cancel
Regulations.

(5) Save on & roference made to 1t by
not less than four mewmbers of the Syndi-
cate jointly, tho Qenafe shall not have
power to review any act of the Syndicate

duly done in the exercise of ifs powors




The Syniicato.
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under this Act or the Statutes in respect
of any of the following matters, namely :-

(@) the appointment of members of
the Faculties and Boards of
Studies, the determination of
the procedure of such Faculties
or Boards and of the quorum of
metnbers required for the trans-
action of business;

(b) the appointment and remunera-
tion of examiners and the
determination of their duties
and powers ;

(¢) the award of scholarships and
prizes ;

(d) the prescription of text-books for
the courses of study ; and

(¢) the general diseiplinary control
over the students of the Univer-
sity.

9. (1) The Syndicate shall include the
following ex -officio members, namely :—

(2) the Vice-Chancellor ;

(11) the Director of Public Instruction,
Orissa ; and

(ii1) the Principal of the Ravenshaw
College.

(2) The first Syndic:te shall consist
of the ex officio members hereinbefore
referred to and eight other members to be
nominated by the Chancellor of whom
two shall be the Principals of Colleges
other than the Ravenshaw College to hold
office for such period as may be prescribed
by the Statutes;

(3) Upon the expiration of the period
of office of the nominated members of the
first Syndicate mentioned in sub-section
(2), the next and every succeeding
Syndicate shall consist of the ex officio
members hereinbefore referred to and
eight other members to be elected in such
manner as may be prescribed by the
Statutes, of whom—

(a) seven shall be elected by the

enate from among its fellows of
whom
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() three shall  be whole-time
members of the staff of a
college and not more than one
shall be elected from any
collego and one or more shall
be clected from colleges loca-
ted outside the town of
Cuttack , and

(i) four shall be persons who are
not members of the staff of
any collegeor of any school?

{b) onc shall be elected from among

themselves by the members of
the Academic Council including
the ordinary co-opted members
but not including any additional
members co-opted on  special
occasions or for any particular
purpose.

(1) (i) 1 an elected member of the
Sy ndiento dies, or resigns, or otherwise
conses to hold oflice, tho Syndicate may
appoint to bo & moember of the Syndicate
n porson who would be cligible for olection
to (il the vacanoy so caused.

(i) A porson nppointed to be a member
of tho Hyndieato under clauso (z) shall
hold ofiice until tho next ordinary
meoting of the HSenate.

(h) In nddition to the matters referred
to in sub-scetion (5) of section 8 the
Syndicato shall determine, subject to the
provisions of sub-soction (4) of the said
scetion and tho Statutes, the standard
ol proficiency to be required for ordinary
degrecs, shall control the examinations
and shall be responsible for the super-
vision and inspection of the colleges
and for the submission of the annual
roport of the working of the University
to the Senate.

':’}I‘I"'."I\."I"l""“"‘" 10. (1) The Academie Gouncil shall
‘ ; include the following members, namely:—
Class 1.— Ex officio memibers.

(i) the Vice-Chancellor,

(i7) the Director of Public Instruc-

tion, Orissa,

¥
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Powers of the
Academic Council.
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(4i1) the TUniversity DProfessors, if
any, and

(4v) the Principals of colleges.
Class I1I.—Other members.

Three persons who are not teachers to
be elected by the Senate from among its
members.

(2) The Academic Council may ordi-
narily co-opt as members eleven teachers
of colleges in accordance with the Regula-
tions and so as to secure such representa-
tion as the Council may consider adequate
of different branches of learning and of
the colleges and, on special occasions or
for any particular purpcse, may also
co-opt such number of additional
members as the Council may deem
necossary-. '

(3) Members of the Academic Council,
other than ez officio members, and addi-
tional members co-opted on special ocea-
sions or for any particular purpose, shall
hold office for a period of three years :

Provided, however, that a member
co-opted or elected as a member of
a particular body or the holder of a
particular appointment shall not, merely
by reason.of his ceasing to be a member
of that body or the holder of that
appointment, as the case may be, for
a period of less than three months,
cease to be a member of the Academioc
Council.

11. (1) The Academic Council shall,
subject to the provisions of this Act and
the Statutes, have the power by Regula-
tions of prescribing all eourses of study
and of determining curricula and have
general control of teaching within the
University and be responsible for the
maintenance of the standards thereof.

It shall have powers to make Regula-
tions consistent with this Act and the
Statutes relating to all matters which,
by this Act or the Btatutes, may be
provided for by Regualations.
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() In partienlnr, ind without prejudice
to tho penorahity of the foregoing power,
it whindl hvo power —

() to ndvino the Byndicate on all
Acndemic mattors

(h) Lo formulato, to modify or revise
pehomon for tho oconstitution or
reconstitution  of dopartments
of teaching;

() Lo mnko rogulations rolating  to
COUTBUK, examinntions and tho
conditions on which students
ahall bo admitted to oxamina-
ions for tho dogreos of the
Univorsity ;

() Lo mnko prope anls to tho Benate for
tho institution of Professorships,
Rendorships, Locturdghips, — or
othor teaching posts and inrogard
1o tho duties and emoluments
thoreof

(¢) to onll for roports {rom tho persons
ongnged in rosenreh and to make
recommundations to the Byndi-
cento thoreon;

<
(M to control nund nmna.g%:‘University
library or Iibraries, to frame
rules rogarding 1t Or their use
and to appoint @ Library Com-
mittee or Committees ;

(9) to make Regulations for the
encouragement of co-operation
and reciprocity among colleges
with a view to promoting
academic life; and

(k) to decide the conditions under
which exemptions relating to
the admission of gtudents to
examinations may be given.

Hetirement in 12. (1) As near as may be one-fifth of
naoadt . the olected Fellows of the Benate shall
Hequithes retire in rotation at the end of each year

in accordance with the provisions of the
Spatutes, and an equal nuanber shall be

o S




Procecdings not
ta be invaliditod
by casual
vagancies.

Admission of
sducational
instilutions as
colleges ,

Exclusion of a
co'lle;.ié from the
privileges of the
University

i2
alected to fill the vacancies so caused i
accordance with the provisions of section 8
of this Act and of the Statutes.

(2) Persons retiring from the Senate
undor the provisions of sub-section (1)
who a1e also members of the Syndicate,
shall simultaneously retire from the
Syndicate, and an equal number shall be
olected to fill the vacancies so caused in
accordance with the provisions of section ¢
and of the Statutes.

13. No act or proceeding of any
authority or other body of the University
shall be invalidated merely by reason
of tho existence of any casual vacancy
or vacancics among its members.

14. No cducational iustitution shall be
amitted as a college, unless the following
conditions are complied with, namely :—

(a) the admission of the institution
as a college has, on application
made, and after the Syndicate
has recorded its opinion on
such applicatian, been approved
by the Senate ; and

(b) all provisions of the BStatutes
relating to the admission of
educational institutions  as
colleges have been substantially
complied with.

15. (1) Any two members of the Syndi-
cate may bring forward a proposal that a
college be deprived, either in whole or in
part, of its privileges.

(2) The Syndicate shall, after affording
the governing body of the college all
reasonable facilities for stating its objec-
tions to the proposal, consider the pro-
posal and transmit a copy of its proceed-
ings, including & copy of any representa-
tion which may be made by such govern-
ing body thereon, to the Senate.

(3) The Senate shall consider the
proposal and shall decide as it thinks
fit and its decision shall Lo final : <«
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Frovided thit whoere the Senate d ecides
Lo duprive collepe, either in whole or
i prt, of itw privilegos, it shall transmit
nocopy of tho prn(:undings of the Syndl-
cato and of its own proceedings t0 the
Chancollor, who 1may rescind or modify
tho order of the Senate.

16. Notwithstanding anything in any
other law for the time being in force, no
cducational institution in the Province
of Orissa shall, after the commencement
of this Act, be associated in any way
with or seek admission to any privileges
of any University in British India other
than the Utkal University, and any such
privileges granted by any such other
University to any educational institution
in that Province prior to the commence-
ment  of this Act shall be deemed to
be withdrawn on the commencement of
this Act :

Provided that any educational institu-
tion which, in accordance with the provi-
sions of this section,has been deprived of
any such privileges, shall, notwithstand-
ing the provisions-*of section 14, be
deemed to have been granted the like
privileges by the Utkal University as
may be determined by the Syndicate.

17. Save as hereinbefore provided the
officers of the University shall be appoint-
ed by the Chancellor after considering
the recommendations of the Syndicate
and the Senate:

Provided that in the case of a person
paid from the funds of the University,
whose term of appointment does not
extend beyond a total period of six
months, the appointment shall rest with

the Syndicate subject to the sanction of
the Chancellor.

18. The accounts of the University
shall, once at least in every year, and at

intervals of mnot wmore than fiftcen
$
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Btatutes.
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months, be audited by auditors appointed
by the Provincial Government, and a copy
of the accounts, together with the
auditors’ report, shall be published in the
oflicial Gazette.

19. (1) Subject to the provisions of
this Act, the Statutes—

(i) shall provide for the following
matters, namely :—

(a) the election and all matters
connected therewith of Repre-
sentative Fellows of the Senate
and so as to include provisions
for the adequate representation
of all the Faculties of the
University among the Fellows
to be elected by the registered
graduates and by the registered
teachers of colleges and for the

_ adequate representation  of
particular areas among the
Yellows to be elected by the
registered graduate teachers of
schools ;

(b) the election and all matters con-
nected therewith of the elected
members of the Syndicate ;

(¢) the duration of the term of office
of the Fellows of the Senate and
the members of the Syndicate
other than life and ex officio
Fellows and ex officio members ;

(d) the maintenance, for the purpose
of constituting the electorates
referred to in sub-heads (2), (%),
(#i7) and (w) of Class II of sub-
section (3) of section 8, of
registers of college teachers,
graduate teachers of schools and
graduates including, for such
period as may be thereby pres-
cribed, graduates of any other
University who are ordinarily
resident in Orissa, and the
conditions subject to which
entries may be made therein ;
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(¢) tho procedure to bo followed at
meotings  of the Senate and
Syndionte and the Academic
Council and the quorum of
Fellows or members required t0
be present for the transaction of
business; and

(f) the procedure to be followed for
retirement of elected members
of the Senate and election of
members to fill vacancies in the
Senate and Syndicate under
gection 12; and

! (1) may prdvide for all or any of the
following matters, namely :—

(a) the constitution, poOWoIrs and
duties of the Faculties, Boards
of Studies, or such other autho-
rities or bodies, as it may be
deemed necessary, from time to
time, to appoint;

(b) the conditions of appointment
and the powers and duties of
the officers (other than the Pro-
Chancellor) and servants of the
University ;

(c) the constitution and functions
of the governing bodies of the
colleges ;

(d) the adivission of the educational
institutions as colleges and the
withdrawal of privileges from
colleges 50 admitted ;

(¢) the admission of students to
the University and  their
examination ;

(f) the residential arrangements for
students of the University ;

(9) tho mode of appointment and
duties of examiners;

(k) the conferment and withdrawal
by the University of degrees,
diplomas, certificates and other
academic distigefions ;

(1) the general discipline and control
of the University

e —




Regulations,
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{j) the accounts to be kept and the
use to be made of the funds of
the University;

(k) generally for carrying out the
provisions of this Act.

(2) The first Statutes shall be framed
by the Provincial Government.

(3) The Senate may, from time o
time, make new or additional Statutes,
or may amend or repeal the Statutes.

(4) The Syndicate may, from time to
time, lay before the Senate any pro-
posals for new Statutes, or for the
amendment or repeal of any of the
oxisting Statutes and it shall be the duty
of the Senate duly to consider all such
proposals.

(5) Every new Statute or addition to
the Statutes or amendment to, or repeal
of, the Statutes shall be submitted to
the Provincial Government which may
allow it or refer it back to the Senate for
reconsideration with an expression of its
opinion and, when it is so remitted, the
Senate shall reconsider it accordingly
and if it is again passed by it with or
without amendment, it shall be sub-
mitted again to the Provincial Govern-
ment for consideration which may then
allow or-disallow 1t as it thinks fit.

(6) No Statute or addition to the
Qtatutes or amendment or repeal of the
Statutes made by the Senate shall have
validity until allowed by the Provincial
Government.

20. (1) The Regulations shall be made
by the Academic Council and, subject to
the provisions of this Act, they may
provide for all or any of the following

matters, namely :—

(a) the encouragement of co-operation
and reciprocity among colleges ;

(b) the admission of students to the
University or prescribing the
examinations to be recognised
as equivalent to University
examination ;

Punda ¢
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(¢) the University courses and exami-
nations and the conditions on
which students of affiliated
colloges shall be admitted to
oxaminations for the degrees
and diplomas of the University ;

(d) the granting of exemptions
relating to the admission of
students to examinations ;

(¢) the management of the Univer-
sity Library or Libraries ; and

(f) the constitution of departments
of teaching,

(2) All Regulations shall have effect
{romn such date as the Academic Council
mny direct ; but every Regulation made by
tho Acndomio Council shall be submitted
n# soon a8 may be to the Senate which
shall considor it at its next meeting.
T'ho Benato shall have power, by a resolu-
tion [;Mlcd b{ & majority of not less than
two-thirds ol the members present at
such meoling, to oancel or modify any

. suoh Rogulation.
andn of (Nl 21. Tho University shall have a fund
Hiversiy , to whioh shall be crodited— -~

(1) @ ite income from foecs,” ondow-
moute and grants, if any ; and
(1)@ oontributions which may bo made
' by the Provincial Government
on such oonditions as ﬁq‘fma.y_
impose towards the development
of laboratories, libraries,
museums and workshops and
the salaries of such teachers
of the TUniversity as are
appointed for research and for
tho advancement and dissemina-
tion of knowledge in particular
branches of learning.

Fonudation Fund. 22+ (1) The TUniversity shall have
a fund called the Foundation Fund.
t’(2) The Foundation Fund shall consist
of —
(a) the sum of not less than one
lakh of rupees which shall
be given to it by the Provincial
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Government in the course of
five years after the coming into
force of the Act; | (0l

(b) any contributions to this fund
which may be made by the
Provincial Government, any
local or other public body or
others ;

(c) any contributions to this fund
which may be made by the
University.

(3) The Foundation Fund shall be
invested, and be kept invested, in seouri-
ties, issued or guaranteed by the Central
Government or by Provincial Govern-
ments in British India, and such invest-
ments shall not be varied without the
consent of the Chancellor.

(4) The corpus of the Foundation
Fund shall be kept intact but the interest
thereon may be utilized for the purposes
of the University.

(5) The expenditure from the revenues
of the Province referred to in clause ()
of sub-section (2) shall be expenditure .
charged on the revenues of the Province. T il

Oonstitution ot 23. The University shall have *8uch
gther funds, ete.  other funds and maintain such acc%mts
as the Senate may determine.

. Appointment of 24. Notwithstanding anything contain-
the first Vicee  ad in section 7, the Chancellor shall
Aot appoint such person as the deems fit to be
the first Vice-Chancellor for a period not
exceeding one year on such conditions
as he considers necessary and f[the Vice-
! Chancellor so appointed may be an hono-
rary or salaried officer as the Chancellor
deems fit and, in case he is a salaried
officer, he shall be paid such salary as
may be fixed by the Chancellor.

A ppofntment of 25. Netwithstanding anything con-

tho firwt Registrar. tajned in section 17 of this Act,
the first Registrar shall be appointed by
the Chancellor on a salary to be fixed by
him for a period not exceeding one year
on such conditions as he thinks fit.
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